10 .lhdz"an}Oo‘inage (dmendment). [ACT 1w

ACT No. IV o 1918,

[PassEp sy THE INDIAN LEGIstiTive CounciL.] .

(Recewed the assent of the Governor General on the
6'th March, 1918) ’

&n Act further to amend the Ind1an
Coinage -Act, 1906.

WHEREAS it is expedient further to amend the
Indian Coinage Act, 1906; It is' hereby enacted
as follows :—
Shorsfitle 1, (1) This Act may be called the Indian Comage ITL of 19
f,fen;’;’,’;‘efm_ (Amendment) Act, 1918.
(2) Tt shall cone into force on such date as the
Governor General in Council may, by notlﬁcatlon in
the Gazette of India, direct.
Amendmen"g 2. In section 4 of the Indian Comage Act, 1906 Titof 19

of section 4

Act ITT (herelna,fter referred to as the said Act), the Words

of 1906..  “and (d) an eighth of a rupee, or two- -anna plece
shall be omitted.

ff“;ggggfgf 3. In sub-section (2) of séction 5 of the said Act

Act TIT for the third and fourth items in the table annexed

of1906.  to the prov1so, the following shall be substltuted’
namely :—

) “ Quarter-rupee. Sévcnthousgnﬂths. ’ 'Threelthousandfl’ls.”
Substitution 4. For section 6 of the said Act, the followmg,
tion for seo- sectlon shall be substituted, namely — , :
tion 6, Act N
III of 1906, - ’

Nickel coins, “6. The followmg nlckel coins only shall be comed '

at the Mint for issue under the authority of the Gov-
ernor General in Councﬂ namely a two-anna piece
and a one-anna piece.”

OAf”:ZEﬁO"f’;t -5, In section 7 of the said Act, for the WOI‘dS
ActIIL -~ “ one-anna piece shall be sixty grains Troy,” the
of 1906. words two-anna and one-anna pleces shall be ninety

and




or 1918.] Hdian Coinage (Amendment).. - 11

and sixty -grains Troy, respeotive‘ly,” shall be sub-
- stituted.

6. In sub section (2) of section 12 of the. sald Act Amendmont

f seotion 12,
the words “ and eighth of a rupee hall be omitted. zx;,:?lofi‘)&l
06, . -
7. For section 13 of the said Act, the followmg Substitution
section shall be substltuted namely — for seation 13,
s

- “13. The.th-anna and one-anna nickel €OINS Nickel coin
specified in section 6 shall be a legal tender in pay- when a logal
ment or on account for any sum not exceeding one
rupee at the rate of eight and sixteen for a rupee,
respectively.”

8. Nothing i in this Act shall apply to s11ver two- Saving of
anna pieces which may have been issued prior to the tho pro-tsions
commencement of this Act, and the provisions of the 1906 in
Sald ACt shall apply to Qhem as 1f thls ACt had not respech of -

gilver two-

been passed . _ anna pieces,




